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(14) Th « faasbility of transferring any 
part of the work relating to Cadre 
Management of the Central Health 
Senrioe to the Diredorata General 
of Health Services and providing 
more training f^H ie s to the Mem- 
iMf of the Central Health Service 
shall be examined by the Ministry 
of Health & Family Welfare.

(15) The Ministry of Railways, the Min* 
istry of Defence, and other organi
sations Shan separately process 
proposals for restructuring the 
Cadre and providing greater ave
nues of promotfon in the light of 
decisions taken for the Central 
Health. Service Cadre by the 
GovemmenL

(16) Thequestion of increasing the age 
of superannuatbn for doctors from 
58 to 60 years is defered for more 
detailed examination by the De
partment of Personnel & Training 
regarding its implieaiions and re
percussions.

(17) The Department of Personnel & 
Training (AM hidia Services Oivi- 
skMi) sahll examine, in due course, 
the question of formation of an AU 
India MedicalandHealthSen^ in 
consultation wlh the State Gov
ernments.

2. The Government after careful con-
sktoratkm of aH aspects have not 
found it possMe to accept other 
recommendations of the High 
Powered Committee.

3. The amendments to the Central 
Health Service Rules. 1982, nec
essary wheraver.consequent upon 
the above decision, ahal issue in 
due course.

Sd/-
(S. HARIHARAN)
Dy. Secy, to tite Govt of India
Tel. No. 301 4485

Afre>Aalan Gamas

891. SHRISANAT KUMAR MANDAL 
WiU the Minister of HUMAN RESOlffiCE 
DEVELOPMENT be pleased to state:

(a) whetfMrtfte Government have taken 
any dedsbn to hoM the first Afro-Asian 
games in tiie caplal next year, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT O F YOUTH 
AFFAIRS AND SPORTS) AND THE DE
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATA BAN- 
ERJEE): (a) No, Sir.

(b) Does not arise.

*'Dlschai'y# off DoiM slic 
into Coastal Waters”

892. SHRI GANGADHARA 
SANIPALU: WiO the l«nister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) the vohjme of pestickles and syn
thetic detergents finding their way into the 
sea annually;

(b) the annual dischaige of domfstic 
f i o w a a a  i n k i  * a i  w r a t o r B :  a n d

(c) the stepe taken by the Government 
to monitor marina ponution and to taka ap
propriate action in the matter?

TH E MMISTER O F STATE IN THE 
M IN ISinYOFEN VnO NM EN TAN D FOR
ESTS (SHRI KAMAL NATH): (a) and (b).
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PradM figurw on tlw ninoff of poiMcida. 
qrntholic deteigarrts and untraaiad doiMs- 
tie sawaga baing washad into the coastal 
watare am not availabla.

(c) H m  Caniral and Stata PoHution 
Oonlral Boards and tba National Inatilula of 
Ooaanography are moniioring tha coastal 
waters to determine the extent of marine 
poHution. The Ceirtral Government, through 
the State Governments has directed al sig- 
nigicantly poluling units to conform to the 
emission and effluent standards tiy 31.12. 
1991.

The foHowing steps have also been 
taken:

(i) Effluent and emission standards
have been prescribed under the 
Environment (Protection ) Act. 
1986;

(iO Networks of ambient air quality 
and ambient water quality moni
ioring statk)ns have been set up;

(iQ Environmental gukleiines have 
been evolved for siting and op
eration of industries;

Civ) Muslries have been asked to 
comply with consent require
ments of the State Pollution 
Control Boards to keep the dis
charge of effhients and emis- 
stons wUhin the stipulated Imits;

(V) Fiscal btcentives we provkled 
for Instalatkm of polution con
trol equipment;

(vQ A scheme has been initiated to 
glweasslBlanoetockislerofsfflal 
scato hiduslrial units for settbig 
up common effkiant treatment

12j00hr*

SHRi LAL K. ADVANI (GANDHI 
NAGAR): Mr. Spedwr, Sir. I rise to seek a 
darifieatfon from you in respect of a matter 
pertaining to the functioning of the House.

Under Rule 2 of the Rules of Procedure
& Conduct of Business in Lok Sdbha. which 
relates to definitions of various posts, the 
Leader of the House has been defined to 
mean the Prime Mnister, I  he is a member 
of the Houee, or a l/Gnisler who is a member 
of the House and is nomkiated by the Prime 
Minister to functkm as the Leader of the 
House. I am Mware of tnckground of this 
Rule. Eariier It was only the Prime Minister 
whocouMbethe Leader of the House. But 
in 1966when we had, asthe country’s Prime 
Mnister. a member of the other House, this 
rtule was incorporated in order to enable the 
House to functkm effectiveiy emn though 
the Prime Minister betonged to the other 
House.

After the electkms, we had a leader of 
themaiorily party, who dkl not belong to the 
House, and obvtously this partfoular Rule 
was avaled of and a senfor MMster of the 
Government was appointed asthe Leaderoi 
the House. IhoU that proper interpretatkwi of 
this Rule wouM mean what Kaul and 
Shakdher have specKcaBy stated. I quote 
Kaul and Shakdher i>age 127 i  says:

*The Prime Minister, who is the Leader 
of the majorty patty bi Lok Safaha functhms 
as the Leader of the House in Lok Sdbha 
except when he is not a member of theLok 
Sabha”

So,theonVeKoeplk)nisthatwhenheis 
not.a member of the Lok Sabha, then an
other sentor Minister of the Hobse wouU be 
appoimad asthe Leader of the House. lYiis 
Is the burden and an esaeitfal concern of




